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Misc. (SC) No. 67/2016 

O  R  D  E  R  

  

7-6-2017     This Misc (Succession) Case No. 67/2016 arises out of the petition filed 

by petitioner Sri Mikhel Topno, son of Late Lachu Topno  of Old Gogra (Tezpur and Gogra 

T.E.) ,  PS Tezpur  U/s. 372 of Indian Succession Act, 1925 praying for grant of Succession 

Certificate to the petitioner  in respect of the scheduled deposit.  

 

   Petitioner’s case is as follows : 

 

      The petitioner is the elder brother/legal heir of deceased Late Bina Topno 

who expired on 6-7-16. During her lifetime the deceased Bina Topno was serving as a 

permanent labour of Old Gogra (Tezpur and Gogra T.E.) vide EMP No.P02289 situated under 

Sonitpur district and used to reside permanently in the above mentioned locality.  

  The deceased being unmarried lady used to live with the petitioner as her 

parent died several years back.      

     At the time of death, deceased Bina Topno  had left the following persons as 

legal heirs and near relatives  : 

   

Sl No.        Names               Relationship       Age    

1.  Sri Mikhel Topno            brother                        48 years  

        (Petitioner)          

2. Sri Smti Bahalen Topno        sister                   63 years 

 

           Late Bina Topno left some estate and deposit described in the schedule and 

now the petitioner being the elder brother/legal heir of the deceased have applied for 

grant of succession certificate to collect the outstanding amount of Provident Fund 

pending in the name of the deceased at the Provident Fund Authority.  

  The petitioner is the fit and proper person to obtain the succession certificate. 

The deceased Bina Topno had left no Will and no Letter of Administration or Probate of 

any will in respect of the said debts and securities. There is no debt and/or security 

against the deposit of the deceased mentioned in the schedule below.  
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SCHEDULE  

Particulars       Outstanding Amount   

i) Amount pending in the Provident Fund          Rs. 2,50,000.00 
Authority vide PF No.2988 and  
EMP No.P02289____________________________________________ 

      Total  : Rs. 2,50,000.00 

(Rupees two lakhs fifty thousand) only.  

 

  The petitioner  Mikhel Topno  has filed evidence on affidavit. The copy of 

death certificates of deceased Bina Topno  (proved in original) issued by Registrar, Birth and 

Death, I/C Bandarmari S/D is  furnished along with the evidence on affidavit which is proved 

as Ext.1.    

 Smti Bahalen Topno also filed also filed affidavit stating that she is the elder 

sister of the deceased Bina Topno and petitioner   Mikhel Topno   and she has no objection  if 

the Hon’ble Court grant succession certificate to her brother/petitioner Mikhel Topno to 

collect the amount pending in the Provident Fund Authority in the name of the deceased Bina 

Topno.             

    I have considered the contents of the petition and also perused the evidence 

led by the petitioner in affidavit and the affidavit filed by elder sister of the petitioner. I find 

that the deceased Bina Topno has not left any WILL or LETTER OF ADMINISTRATION or 

PROBATE of any will in respect of Estate left as mentioned in the schedule.    

    On consideration of the materials and documents on record I find that the 

petitioner is entitled to get Succession Certificate as prayed for.     

    The petitioner Sri Mikhel Topno is found to be the successor of Late Bina 

Topno. Accordingly, the petition for grant of Succession Certificate in respect of the Estate / 

securities / debts etc. as mentioned in the schedule of the petition is here by granted.        

    Issue Succession Certificate in favour of the petitioner Sri Mikhel Topno on 

payment of requisite court fee and on furnishing indemnity bond.   

    The Misc Case stands disposed of accordingly. 

 

 

 

                        ( D. Ullah ) 
    Additional District Judge, 

                            Sonitpur, Tezpur. 


